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SHRI P. .V, NARASIMHA
RAO : I am grateful to the hon.
Membcr Afor .the. suggestion he has
given. Suggestions such as this are
welcome. Since I am going, I would
like hon.- Members to suggest on
what 'lines points. could be made.
I shall make a note of them.

DR. FAROOQ ABDULLAH :
I would like to -ask the hon. Mxmstcr
whether, in view ofaall that is happen-
ing, -the arms that are coming to
Pakistan, the Simla Agreement. or
the spirit of the Simla Agreement
is not dead.

SHRI  P. V. NARASIMHA
RAOQO: We have made this clear many
times that doing anything which has
the effect of escalating tension in
this region makes the implementa-
tion of the Simla Agreement that
much more difficult. We have very
clearly stated that.

Goods Handling Contract
at Allahabad Goods Shed

*1099. SHRI RANJIT SINGH :
Will the Minister of RAILWAYS
be pleased to state

(a) whether the goods handling
contract at Allahabad Goods Shed
held by Railway Cycle Stand Karma-
chari Sangh, Allahabad was termi-
nated in 198o;

(b) if so, the reasons therefor;

(c) whether the work of Allahabad
Goods Shed was again allotted to
the same Society without observing
the extant rules; and

(d) the reasons for termination
and re-allotment of the said contract
to the same society ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND 'IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
éSHRI MALLIKAR]JUN) :
{a) and (b). The goods handling
contract at Allahabad Goods Shed
held by the Railway Cycle Stand
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Karmachaii = Shram Samvida
Sahkari Sa.mm Ltd. was Terminated
in December, 1980 for umatlsfactory
pesformance.

. (c) and: (d). It was found that
there were circumstances beyond
the control of the Society for the unsa-
tisfactory working and the contract
was restored to them for the remain-
ing period to complete their tenure

upto  4-6-1981.
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WRITTEN ANSWERS TO
QUESTIONS

Double line from Ernakulam te
Trivandrum

*1100. SHRI V. 8. VIJAYA
RAGHAVAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any proposal
to double the railway line from
Ernakulam to Trivandrum during
the Sixth Five Year Plan; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) No, Sir.

(b) Does not arise.

MAY 7, 10881
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Admissible and Non-Admissible
Ayurvedic Medicines

*1101. SHRI K. LAKKAPPA:

SHRI H. N. NANJE
GOWDA:

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state:

(a) whether certain Ayurvedic
medicines have been included in the
list of inadmissible allopathic medi-
cines for the purpose of C. C. S.
(Medical Attendance)  Rules;

(b) if so, the reasons therefor;
and

(c) whether there is a proposal
to issue fresh Llists of Ayurvedic
admissible and non-admissible medi-
cines for the purpose and ifso, when?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR):
(a) and (b). A List of inadmissi-
ble medicines has been issued on
the authority of Rule 2 (h) (iii) of
Central Services(Medical Attendance)
Rules, 1944. The list contains the
names of allopathic drugs/prepara-
tions as well as some of the Ayurv-
edic preparations, cost of which is
not reimbursable to Central Govern-
ment employees under the Central
Services (Medical Attendance) Rules,
1944 and Orders. The items have
been so included hecause of their
proprietary  nature.

(¢) The list of admissible medi-
cines of Ayurveda, Siddha, Unani
and Homoeopathy is under constant
review.
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